
Fair and Final Minutes
DIRECTORATE GENERAL OF FOREIGN TRADE

DES-V| (FOOD & MtSC)

Minutes of the meetinE No. 03/16 0f Nc-vr dated 14.05.2015 held on 19.05.2015

Meeting No. 03/16 for the licensing year 2015-20 to consider cases under Duty Exemption Schemes
(Chapter-4) of ForeiSn Trade Policy 2015-20 pertaining to Misc. & Food Products was held on 18.05.2015 under the
Chairmanship of Sh. S. K. Samal. Jt. DGFT. Following members were present in the meeting.

SN Name of the Officer Designatio n Department
Sh. J. P. Maurya Dy. l.A. MFPI

2 Sh. S.K. Pandey Asstt. Director MSME(Food)
Officers in attendance
3 Sh. Yoginder Singh DDG DGFT

Agenda for individual cases was taken up for discussion. Decision taken in each case is enumerated below.
Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of ratification as per para
4.12(vi) of Hand book of procedure (vol-1) 2015-20 updated as on 01.04.2015.
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Party NameiC B INDUSTR!ES
~~lstatus:~~~|

IRejected

HQ File:01/85/162/085/AM13   RLA F‖ e:24/24/40/013/AM 14   Lic.No/Date:2410040091  1

"The case was discussed in the meeting of Norms Committee Q..lC) held on 18.05.2015 chaired by DG
(only for this case). ADG(DKS) also had a detailed hearing in the matter in the PH granted to the fi*..
,The P.H. was granted in order to re-look at the issue in the light of facts & data which firm's I

representative was supposed to submit before the Committee to substantiate their claim for wastage. Shri
Ashfak Khatri, Partner of C.B. Industries appeared before the Committee on 18.05.2015. The details ofi
the deliberations made in the meeting are as under:

The Committee noted the following background of the case.

i. M/s C.B. Industries Jamnagar (Gujarat) was issued an Advance Authorization(AA) No. 
I

2410040091 dated I 1.10.2013 for export of 'Processed (Split/Sliced/Flakes/Dried/Frozen)

Betel (Areca) Nuts with or without Scented" against import item "Betel (Areca) Nuts

Whole&/or Split". The import item being barred under para 4.7 of HBP Vol. 1(2009-14)

the AA was issued on net to net basis without any wastage as a special case on the basis 
I

of E)G's orders/approval considering the urgcncy plcaded by the flm and their owni

request to issue AA on net to net basis. 
i

ii. On the subsequent request of the firm for fixation of ad-hoc input output norms to enable them 
I

to obtain EODC the matter was considered by the NC in its meeting No. 20 held on 
I

12.02.2015 and the Committee decided to allow adhoc input output norms on net to net 
!._l

basis with accountability clause on the basis of recommendation of the technicali

authority.

iii. However, the firm made a representation before DG to review NC's decision and offered to

provide facts and data for their claim of wastage of l2oh on imports.

49 Meet No/Date:3/85-

ALC3/2015

14.05.2015

representative explained the processing of the subject

following before the committee to justify their claim:
|  
｀
  The  f11111's

isubnlitted/contended

product  andl

wastage andl

|

' i. It was pleaded that the firm has paid excise duty on sale of

they produced Excise Duty payment intimation'

ii. It was submitted that their claim of wastage was based

content and size of imported split Betel Nut further split

5iZeS.

on moisture
into smaller

, iii. Copies of Invoice, packing material list and Bill of Entry were also shown

r to the Committee

I iv.photos of manufacturing process were also shown on mobile phone.

,The Committee deliberated upon eactr point of submission made by the firm's representative and

observed the following:
I (a) The Committee observed that the item of Import i.e. Betal Nut, is a sensitive item having very

|

iv. The firm's request was examined and it was decided to grant a personal hearing to the firm on

21.05.15, as an opportunity of being heard. The PH was preponed to 18.05.2015 on the

firm's request.

made by the firm's rePresentative
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(b) There are two existing SIONs namely E-45 and
under:

E-80 for Bctcl Nuts with wastage a1lowed asi

E-45. Supari Split/Tukada/Farcha, Roasted
or Unroasted

lK.G. Supari Whole 1.02 Kg。

E-80 Processed Betal Nut (Supari) Powder l Kg. Betal Nut(Supari)
Split

1.05 Kg.

(c) Committee noted that only 2oh and 5 o% wastage is allowed under SION for Imported item
Supari Whole and Supari Split against export of Supari Split/Tukada and Processed Betel Nut
Powder respectively. In the instant case, the import item is Betel (Areca) Nuts Whole and/or
Split and the export item is Processed ($p!!/sliced/Flakes/Dried/Frozen) Betel (Areca) Nuts.
With this broad range of imports and exports, the possibility of both import and export item
being the same, i.e. Split cannot be ruled out, in which case there is no wastage involved in
the manufacturing process. Allowing lTYo wastage as claimed by the firm will be far in
excess of SION.

(d) Secondly, the firm had itself applied for AA on net to net basis and the same was allowed as a

special case under para 4.7 of HBP vol. I (2009-2014) considering the urgency pleaded by
them as the item of import is barred under para4.7 referred above.

(e) The representative of the firm claimed wastage citing moisture content as a factor and also the
differing size of imported Betel Nut and that exported. However neither of these factors is
borne out by the export or import documents produced during the PH.

(f) As regards the applicant's argument about wastage based on the payment of Central
Excise(CE) Duty on wastage sold, the same is not correlated with the AA in question. Central
Excise authority, in their letter dated 19.02.15 (copy placed on record by the firm), have only
indicated excise duty rates on the waste materials and have clearly stated that their letter is
only for the purpose of charging of CE duty under CE Act. Thus the letter of CE Authority is
no evidence of the wastage incurred in the manufacturing process of the export item against

the relevant AA.
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1Case No.:18/22/85-ALC3/2014

Party Name:SHANTILAL&BROS IMeet No/Date:3/85-

(MFG DEPT)          ALC3/2015
.                           :14.05.2015

F而
「
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2

瓢蕊蕊戸 鵬 満
~~~鵬¨幽2甲
/AM15/   103.12.2014

‐HQF‖e:01/85/050/00071/AM 15/IRLA F‖ e

l:08/24/040/00121/AM15/

Lic.No/Date:0810132540

It was noted that the comments are awaited from Deptt. of Electronics and Information Technology (Diety). The

Committee decided to remind Diety to expedite their comments. The case is deferred for 18.06.2015.
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The Committee noted that the import item at S.No. 1 &
not reflecting the high protein nature of the product.

firm on this aspect. Also decided to call for information
in export item.

3 are used for high protein diet and the export item is
The Committee decided to seek clarification from the

regarding protein texture and total protein concentrate
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15
HQ File:01/85/050/040/AM 12

It was noted that the comments are awaited from Tea Board. The Committee decided to remind Tea Board to

l   lexpeditetheircomrnents. The case is deferred for 18.06.2015。
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It was noted that the comments are awaited from MSME(Food). The Committee decided

MSME(Food) to expedite their comments. The case is deferred for 18.06.2015.
to remind

Party Name:SCHOUTEN AAHAAR
INDIA PR!VATE L!へ Л!TED



q4 ,earty trlame:MIDAS FOODS 'Meet No/Date:3/85- ,status:
I 1^,--- rr^ -^r. a16? at^al^^4. lrr.,^,ar ^rr r?h ',Atf1 lnalE i

)m MSME(Food).The cOmm■tee decided to remindl

1鰤SttF品

'lo｀

きIle温品|「蕊鵬まこ.耳籠五e儡:花高
・
花IIぷ62611.~…

…~~~― ―………
|

―

一 ― 一 一 一 一 ― ― ― 一 ―
―

―
― ―

一 ―
―
一 ― ― ―

'

55

7

Party Name:DREAM PLASTINDIA

IPVT.LTD

IHQ File:01/85/50/022/AM14   RLA File:31/83/40/199/AM 13

I Request for grant of wastage on inputs/review Of ad‐ hoc norms

IMeet No/Date:3/85-

IALC3/2015
114.05.2015

Status: 一
　

一

十

一

The Committee noted the comments of Deptt. of C&PC furnished vide their OM No. 46071,17812011.PC.11 date

2O.O4.2O75. The Committee decided to review the ad-hoc norms and grant wastage @4.6% on inputs as under:

Export ltem Qtv. lmport ltem Qtv.

Plastic promotional Toys

Made of Polypropylene/
Nylon/ Polyamide / ABS

Resin

l Kg. l.Relevant polypropylene Resin / Granules

2. Relevant Nylon-6 / polyamide-6 Resin

3. Relevant ABS Resin / Granules.

L.Oa6ke/kg content in
the export product.
l.Oa6kelkg content in
the export product
t.Oa6kgl kg content in

the export product

IRA may take consequential action as per policy/prOCedure.
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iThe Committee noted the comments of MSME(Food)furnished vide their UO No. 77(41(1112073-Food dated

]ZO.OS.ZOfS. After consequent upon the issue and on the basis of comments of MSME(Food), , the Committee

to ratify the ad-hoc norms as under:-

Export ltem Qtv. lmport ltem Qtv.

Pancake Syrup (Processed and Filtered) containing
227gms per pet bottle which is fit for human

consumption.

163810.00Kg Pancake Syrup
(Unprocessed and

Unfiltered)

172000.00Kg

may take consequential action as per policy/procedure.
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1Case No.:10/24/85-ALC3/2013

HQ File

101/85/050/00156/AM 14/

Party Name:AMB00T:A TEA

EXPORTS PVT.LttD.

Meet No/Date:3/85-

ALC3/2015

14.05.2015 IStatus:一
四

―
|

RLA File

:02/24/040/00182/AM 14/

tLic.No/Date:0210199604

03.02.2014

The committee noted the clarification of the firm dated 09.04.2015. ln the light of Tea Board's comments

furnished vide their letter No. LClALAl2Ol3l53t2 dated 26.03.2014. lt was decided to ratify the ad-hoc input

output norms as under:-

Rn may take consequential action as per policy/procedure.

58 ._ il:■
墜 _STERLING AGRO 

‐Meet No/Date3/85- ltatuS
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丁he COmmittee noted that the firm vide theirletter dated 31.03.2015 has stated that they could not ut‖
iZed thel

sald advance authorisation and requested to Close the case. The Committee decided to ask the firm to surrenderl

ゆ`
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the Advance Authorisation and confirm the same from concerned RA.
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MSME(Mech)to expedite their comments. The case is deferred for 18'06'2015'
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Export ltem Qty. lmport ltem Qty.

lndian 31ack Tea PDCTC blended with imported Black Tea

with net content of 101.200MT Of imported Black Tea of

Kenva and lndonesia origin.

202.400MT Black Tea (of

Kenya and

lndonesia origin)

101.200MT
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60            Party Name:R.H.lNttERNAT10NAL Meet No/Datei3/85-      Status:
IALC3/2015Case No:3/15/85-ALC3/2013
‐14.05.2015
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No.:4/1/85-ALC3/2014
IPartyName:R.H.INTERNA丁

!ONAL

|

|

‐Meet No/Date:3/85- Status:
ALC3/2015

14.05.2015
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The Committee noted that the comments are awaited from MSME(Mech). The Committee decided to remind

MSME(Mech)to expedite their comments. The case is deferred for 18.06.2015.
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I The Committee noted that the firm has got the Advance Authorisation cancelled and they have also produced a ,

icopy of cancellation order from RA. The Committee decided to withdraw the case with a copy endorsed to RA

lconcerned. 
.

64        Party NameiCRI L!Mi丁 ED     Meet No/Date:3/85-    Status:     ‐
‐Case No.:9/21/85-ALC3/2013                           ALC3/2015            ‐

14.05.2015              ‐             |
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The Committee noted the comments furnished by MSME(Mech) vide their UO No. 30(130)/13-ME dated

17.05.2015 and decided to fix the ad-hoc input output norms as under:-

Export ltem Qty lmport ltem Qty

NIB Adaptor made of Brass Wire(Round Brass Wire

2150.00Kg&15357150Nos)

15357.200

丁housands:n

Nos.

Brass Wire
(Round)

3007.00Kg   including

39.84% wastage after

affecting 50% recovery

from scrap.

RA may take consequential action as per policy/prOCedure.
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Case No.:14/12/85-ALC3/2014

HQ File

:01/85/050/00103/AM15/

The Committee noted the

05.05.2015 and decided to flx

Party NameiCR:LIM ittED

RLA File

:02/24/040/00077/AM 15/

IMeet No/Date:3/85-

IALC3/2015

114.05.2015     1

24.07.2014

IStatus:

|

117

comments furnished by MSME(Mech) vide their UO No. 30(13)/13-ME dated
the ad-hoc input output norms as under:-

RA may take consequential action as per policy/procedure.

[蕊蔦鳳 I:蔦
|

IRLA File

:02/24/040/00075/AM15/

HQ File

:01/85/050/00102/AM15/

1丁he COmmittee noted the

18105.05.2015 and decided to fix

Export ltem Qty lmport ltem Qty
NIB AdaptOr made of Brass Wire(Round Brass

Wire 2782.50Kg&14685975Nos)

14685975.00Nos. Brass Wire
(Round)

3891.25Kg   :ncluding

39.84% wastage after

affecting 50%recovery

from scrap.
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~    P肝
comments furnished by MSME(Mech)Vide their UO No.30{13ソ 13-ME datedl

the ad-hoc input output norms as under:-

Export ltem Qty lmport ltem Qty
NIB AdaptOr made of Brass Wire(Round Brass

Wire 2782.50Kg&14685975Nos)

14685975.00Nos. Brass Wire
(Round)

3891.25Kg including
39.84% wastage after
affecting 50% recovery
from scrap.

RA may take consequential action as per policy/procedure.
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1Case No.:12/12/85-ALC3/2014

HQ File
.:01/85/050/00101/AM15/

The Committee noted the
10505.2015 and decided to fix

IRLA File

l:02/24/040/00076/AM15/

Meet No/Date:3/85-

IALC3/2015
114.05.2015

ILic.No/Date:0210204616
‐24.07.2014

19

comments furnished by MSME(Mech) vide their
the ad-hoc input output norms as under:-

UO No.30(13ソ 13-ME dated

RA may take consequential action as per policy/procedure.
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Export ltem Qty lmport ltem Qty

N!B Adaptor made of Brass Wire(Round Brass

Wire 2782.50Kg&14685975Nos)

14685975.00Nos. Brass Wire
(Round)

3891.25Kg   including

39.84% wastage after

affecting 50%recovery

from scrap.

Pa rty NameiCRI Llh/11丁 ED
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69 IParty Name:G:LLE丁丁E DIVERS!F:ED

OPERAT10NS(P)LTD
Meet No/Date:3/85- 'status:

File
一
Ｑ

Ｉ
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|:01/85/50/189/AM12

|

IRLA F‖ e:04/24/40/268/AM 12

ALC3/2015

14.05.2015

:Lic.No/Date:0410132873

13.01.2012

roved一ｐ
臨
げ
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The Committee noted the clarification of the firm furnished vide their letter dated 29.04.2015 and saw the

21

samples of unfinished and finished Toothbrushes. The Committee decided to ratify the ad-hoc input output
norms on net to net basis without wastage as under:-

Export ltem Qtv. lmport ltem Qty.

Toothbrush
(Finished and packed)

50′ 00′000.00Nos 1. Semi finished Toothbrush

2.PVC F‖ m Rigid

3.Paper Board

1. 50,00,000.00Nos (Net to net)

2. As per policy governing
packing material
3. As per policy governing
packing material

RA may take consequential action as per policy/procedure.
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Meet No/Date:3/85-
ALC3/2015

114.05.2015

r-'- - --
lStatus:
I

lDeferred
I
I

I

Plastic Resin (TPR) whether

|   I Clarification w:th regard to importitem′
′
Thermo Plastic Resin″  whetheritis Polymer or not?

|   1丁he Committee noted that the Centrallnstitute of Plastic Engineering Technology(CIPET)has been requested toor\-"-'r"--
,clarify in the light of their certificate in the matter as furnished by the applicant. The Committee decided to
tremind CIPET to expedite their clarification. The case is deferred for 18.06.2015

/ し
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RA may take consequential action as per policy/procedure.
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4 the Committee noted the comments furnished by MSME(Chem) vide their UO No. 23(7)l\Oi+-Cnem Jated
25.03.2015. lt was decided to ratify the ad-hoc input output norms as under:-

Export ltem Qty. lmport ltem Qty.

Boswellia Serrata Extract 1.00Kg Boswellia Gum Siftings 4.55Kg

may take consequential action as per policy/procedure.
|

型

2

The Committee noted the comments furnished by MSME(chem) vide their Uo No. zzlll]lzot+-chem dated
25.03.2015. lt was decided to ratify the ad-hoc input output norms as under:-

Export ltem Qtv. lmport ltem Qtv.
Boswellia Serrata Extract 1.00Kg Boswellia Gum Siftings 4.55Kg
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I I committee noted that ; ir.riiiciiio" ir a*;[A?i", Did"r.t" of src.. Tr," con*',tt"" d".id"d t" -ri.d-l
i ,Directorate of Sugar. The case is deferred for 18.06.2015.
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The Committee noted that the firm has furnished the protein content in import item to MFPtvide their e-mail
Jated 16.03.2015. The Committee decided to remind MFPI for revised comments. The case is deferred for

I18'06'201s' 
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76 10CHEM

|

ALC3/2015

14.05.2015

The Committee decided to remind MFPI to

Meet No/Date:3/85-
Δ!ra/,∩ 1、

IStatus:

“P而洒輌1°6/AMン開丸温」liJ
|

ICase No.:3/17/85-ALC3/2013

'The Committee noted that the comments are awaited from MFPI.
lexpedite their comments. The case is deferred for 18.06.2015.

|

ヽ
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The Committee noted that certain information have been called for from the firm vide this office letter dated
23.03.2015 which are awaited. The Committee decided to remind the firm to expedite the information . The

」
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case is deferred for 18.06.2015.
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No.:1/2/85-ALC3/2014

Name:BEL00R BAYIR
LttD′
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.fft" co.riii"" not"A that the comments are awaited from O/o Textile Commissioner, Mumbai. The
'Committee decided to remind O/o Textile Commissioner, Mumbai to expedite their comments. The case is

deferred for 18.06.2015.
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IThe COmmた tee noted that the comments are awatted from DIPP.The Commktee decided to remind DIPP to
expedite their comments.丁 he case is deferred for 18.06.2015.

Lic.No/Date:0610037688

02.06.2014

84

lCase No. : 14 17 I 85- ALC3 I 2OL4
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Committee noted that the comments are awaited from Dlpp. The Committee decided to remind Dlpp
their comments. The case is deferred for 18.06.2015.
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No.:3/9/85-ALC3/2014
Name:FIELDFRESH F00DS
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Name:SuPERHOUSE LTD.′

,,itt"","t"d.h"ffi#;*.r,,".ri,I';,;*,intimationorti'i,orrice,iael
-'rdated 19.03.2015. The Committee decided to remind MFPlto expedite theircomments. The case islI",i1520t_ 

i

The Committee noted that the firm has furnished the information to MFpl under intimation of this office vide
lheir letter dated 19.03.2015. The Committee decided to remind MFPlto expedite their comments. The case is



IParty Name:UN!LEVER IND:A

EXPORttS LIMITED

Status:

Deferred38
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:ALC3/2015
114.05.2015

IStatus:

卜
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|          | |

"隠瓢蔦鶏:L~硼鶏:蔦ふI島
edPLic.No/Date:0310768422

‐29.01.2014

The Committee noted that the firm has not furnished the reply despite several reminders issued.
Committee decided to reject the case.
RA may take consequential action as per policy/procedure.
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「ALC3/2014

HQ File

:01/85/050/00113/AM 15/

The Committee noted that the comments are awaited from Tea Board. The Committee decided to remind Tea
Board to expedite their comments. The case is deferred for 18.06.2015.
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Party Name:MORDE F00DS

ICaseNo.:4/16/85‐

ALC3/2013    1PVT.LttD.

HQ File              ,RLA File
101/85/050/00103/AM14/       103/95/040/00396/AM 14/

The Committee noted that the firm has not furnished the
Committee decided to reject the case.
RA may take consequential action as per policy/procedure.
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I lCommittee decided to reject the case. 
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I fh" C"r.',tt"" noted the comments furnished by Tea Board vide their letter No. LC/ALA/2O1312896 dt.

I lf Z.Oa.Z015. The Committee decided to ratify the ad-hoc norms on the basis of Tea Board's comments indicating

i ltfre origin and variety of Tea as informed by the applicant as under:-

Export ltem Qty. lmport ltem Qty.

Blended Black Tea in consumer pack- 'AVT Premium'.

(T/C-blended with 60% import tea of Kenya origin &
40% indieenous tea)

14220.00Kg Black Tea in Bulk Packing

(Kenya Origin)

8532.00Kg

Blended Black Tea in consumer pack- 'AVT Premium

Tea Bag'.
(T/C-blended with 60% import tea of Kenya origin &
40% indigenous tea)

2304.00Kg Black Tea in Bulk Packing

(Kenya Origin)

1382.00Kg

Blended Black Tea in consumer pack- 'AW Raihana'.

(T/C-blended with 60% import tea of Kenya origin &
40% indigenous tea)

9450.00Kg Black Tea in Bulk Packing

(Kenya Origin)

5670.00Kg

RA may take 
:on1-equential 

action as per policy/procedure.
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IThe commktee noted the comments furnished by Tea Board Vide their letter No.LC/ALA/2013/2895 dt,

112.03.2015.The Commktee decided to ratify the ad― hoc norms on the basis of Tea Board′
s COmmentsindicaJng

itheOriginandvarietyofTeaasinformedbytheapplicant asunder:―
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Export ltem Qty. lmport ltem Qty.

Blended Black Tea in consumer pack―  
′AVT Premium′

丁ea Bag′。(T/C―blended wnh 50%impOrt tea of Kenya

o百gin&50%indigenou,tea)          ___

18180.00Kg Black Tea in Bulk Packing

(Kenya Origin)

9090.00Kg

Blended Black Tea in consumer pack- 'AVT Premium

Tea Bag'. (T/C-blended with 50% import tea of Kenya

origin & 50% indigenous tea)

1584.00Kg Black Tea in Bulk Packing

(Kenya Origin)

792.00Kg

Bl""d"d Black Tea in consumer pack- 'AVT Raihana''

(T/C-blended with 50% import tea of Kenya origin &

50% indigenous tea)

7500.00Kg Black Tea in Bulk Packing

(Kenya Origin)

3750.00Kg
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I Firm has stated that the they have already furnished

iCommittee decided to examine the case with respect to issue of AA under para 4.7 of HBP′
Vol.12009-14whichi

,disal10ws the issue of AA.
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ed that the comments are awaited from MSME(Food) despite 4th reminders issued.rThe Committee nott

,committee decided to remind MSME(Food) through D.o. letter from the level of Chairman to DC(MSME)lcommntee decided to remind MSME(Food)thrOugh D.0.letter from the level of Chairman to DC(MSME).
icase is deferred for 18.062015.
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IMeet No/Date:3/85-
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The committee decided to call for the
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The Committee noted that the description of import and export are same'

processing activity etc, if any. The case is deferred for 18.06.2015.
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The Committee noted that the

Meet No/Date:3/85-

ALC3/2015
14.05.2015

import and exPort are same.

iferred for 18.06.20rs. \\-t
The committee decided to ca‖

IHQ File

101/85/050/00187/AM15/ 24/040/00330/AM15/

processing activity etc, if any. The



Ｆ
Ｉ
Ｉ
ト
ー
ー
ー

卜

e嘲 り∬ AК7Ю露
甲

濡 肝
而

~

匡 聞而 輌 :画面 面
間 夏潟 :::ふ蕊」|

Meet No/Date:3/85-

ALC3/2015

14.05.2015
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lDeferred

The Committee noted that comments are awaited from Deptt. of Pharmaceuticals. Therefore, Committee
to deferthe case for 18.06.2015.
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lCase No.:6/6/85-ALC3/2014

Party Name:OSTERN PRIVATE

LttD.

IMeet No/Date:3/85-

ALC3/2015

14.05.2015

:Lic.No/Date:0210203104   ‐Relected

108.05.2014              1

The Committee decided to reject the case as no reply received from the firm despite several reminders.
RA will take consequential action as per policy/procedure.

「卜ase N∝ 1げ15燥― 卜縞
「

~~~|

114.05.2015

ILic.No/Date:0310788981  ,Deferred
110.09.2014              1

The Committee noted that the reply is awaited from the firm. The Committee decided to remind the firm to
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'Meet No/Date:3/85-
ALC3/2015
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Party NameiCHHAJED F00DS

PRIVAttE LIMITED′

Meet No/Date:3/85-

,ALC3/2015

114.05.2015

Lic. No/Date'OgrOf g rrCf

Status:

Deferred51 HQ File

:01/85/050/00047/AM15/ 07.05.2014

iThe committee noted that the comments are awaited from MSME(Food). The
rusrr,aelrooo)to expedite their comments . The case is deferred for 19.06.2015.

Committee decided to remind

No.:11/7/85-ALC3/2014
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PRIVATE LIM!丁 ED
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52 IHQ F‖ e:01/85/050/00045/AM 15/IRLA F‖ e

:09/24/040/00646/AM 14/

The Committee decided to write D.O. letter to RA, Hyderabad to expedite the reply. The case is deferred for
18.06.2015.
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lC&PC tO expedtte their cOmments.丁he case is placed before NC for consideration.
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Case No.:11/17/85-ALC3/2013   1COLLOIDSPVT.LTD.

HQ F‖ e:01/85/050/00114/AM14/1RLA F‖ e

103/94/040/00466/AM 14/

decided to remind MSME(Food) to expedite their comments.
MSME(Food) despite 7 reminders. The Committee
The case is deferred for 18.06.2015.
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Lic.No/Date:0310787560 1Deferred   l

:   101/85/050/00094/AM15/       lo3/95/040/00343/AM15/       104.08.2014               1            1
‐   lt was noted that a clattncation has been called forfrom RA as to why the said AA was issued under para 4.7 ofi

l  HBP′ VOl・ |′ 2009-14 vide this office letter dated 20.03.2015.The case is deferred for 18.06.2015.        I
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=蔦IThe committee noted that RA′  Hydettbad´ has not f〔rne Lommlrtee noteo tnat KA, HyoeraDaO nas not torwarded the hard copy of the application pertaining to

,subject advance authorisation despite 3 reminders. The Committee decided to remind RA, Hyderabad (Now
Secunderaba!lthrough D.O letterfrom the levelof Chairman. The case is deferred for 18.06.2015.
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ALC3/2015
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:0410154788   Deferred

IThe COmmktee noted that the lrm has furnished the information v:de their letter dated 19.03.2015.丁 he

l::l:ll]:]::::|::1:l::rward the same to MFP!fortheir examination and submission of comments. The case is

ipices Board′ s comments′ the Commttee decided to ratifyl
the ad‐ hoc norms as under‐

Export ltem Qty. lmport ltem Qty.
Rubbed Thyme Sachet 6.45MT Herbs Thyme Untreated 6.65MT

RA may take consequential action as ure
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Export ltem Qty. lmport ltem Qty.
Rubbed Thyme Sachet 7.125MT Herbs Thyme Untreated フ.346M丁

RA may take consequential action as perper policy/procedure
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i r---I lrne committee noted that the comments are awaiteJ rro, oio i;ii6 e;.[iior"i, rvrrrori.;i icommittee decided to remind o/o Textile commissioner to expedite their comments. The case is deferredilj 118.06.201s.
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113 Party Name:DREAM PLAST INDIA Meet No/Date:3/85- Status:
Case No.:5/3/BS-ALC3/2O1.5 pVT. LTD. ALC3/201.5

14.05.201s
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The Committee noted that the comments are awaited from Deptt of C&pc. The committee decided to remind

lDeptt. of c&PC to expedite their comments. The case is deferred for 1R 06 )o1qDeptt.of c&Pc tO expedite their cOrnments. 丁he case is deferred fOr 18.06.2015.‐II∵ r、 |ド H5γ 中ユ。・υυ・̀υよ0._______   ……J
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MFP:・  COmnlittee decided tO remind MFPi tO
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leXpedke theircOmments.丁 he case is deferred fOr 18.06.2015.
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1   iCaseNo.:10/1/85-ALC3/2015

68 HQ File
:   :01/85/050/00009/AM16/

.Party Name:SRS UN:SttRAW
‐PR!VATE L!M ITED

IMeet No/Date:3/85-

IALC3/2015

114.05.2015

The Committee noted that the comments are awaited from MFPI. Committee decided to remind MFpl to
expedite their comments. The case is deferred for 18.06.2015.

Status:

Deferred

The Committee noted that the comments are awaited from MFPI.  Cornmittee decided to remind MFP! to
.expedite their comments. 

丁he case is deferred fOr 18.06.2015.
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170 HQ F‖ e                     RLA F‖ e

‐  ‐01/85/050/00016/AM16/      1:04/24/040/00307/AM 15/

1 .The COmmittee noted that the comments are awaked from
l   lexpedite their comments. The case is deferred for 18.06.2015.
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119        Party Name:CR!L!MI丁 ED     ‐Meet No/Date:3/85‐     Status:
Case No.:12/3/85-ALC3/2015                                ALC3/2015

14.05.2015              
‐

71 HQ File                  RLA File                  Lic.No/Date:0210205150  ,Deferred
1  101/85/050/00026/AM16/      :02/24/040/00161/AM 15/      13.11.2014             ‐

The Commttee noted that the comments are awaited from MsME{Mech).Committee decided to remind
.MSME(Mech)to expedtte their comments The case is deferred for 18.06.2015.
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125.02.2015
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丁he Committee decided to seek clarificat:on from RA asto how the AA wasissued whereasthe para 4.7 of HBP′

Vol.l(2009-14) disallows the issuance of AA. The case is deferred for 1g.06.2015.
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Meet No/Date:3/85-
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Meet No/Date:3/85-

ALC3/2015

14.05.2015
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The Committee noted that the comments are awaited from MSME(G&C). Committee decided to remind
MSME(G&C) to expedite their comments. The case is deferred for 18.06.2015.
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17.03.2015

Deferred

:01/85/050/00023/AM16/

The Committee noted that the comments are awaited from MSME(Mech). Committee decided to remind
,MSME(Mech) to expedite their comments. The case is deferred for 18.06.2015. l
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‐Lic.No/Date:1010059048

0403.2015

Status:

Deferied

The Committee noted that AA has been issued in terms of Policy Circular No. 5 dated 14.08.2013. A similar case
is also being examined on the file. Therefore, Committee decided to examine this case also on file.

1珈繁薫霊雷蕊恵菅霊I濡
け

Case No.:7/7/85-ALC3/2014    iCORPORA丁 10N PRIVA
|

|

HQF‖e:01/85/050/00043/AM15/1跡

fli040/00005/Ar

The Committee noted that the firm vide theirletter date
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